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FINAL ORDER NO :-   A/87460 /2024. 

 Both sides are present. 

2. Learned Counsel for the Appellant files affidavit duly sworn in by Ms. 
Heena Shah, authorized representative of the company expressing the reason 
that necessitated withdrawal of their appeal no. ST/85699/2016. On perusal 
of affidavit, it is found that no cause of action survived to continue with the 
appeal and the relief sought in this appeal has already been granted to the 
appellant in the parallel proceedings. 

3. Taking note of the submissions, we allow the withdrawal of appeal no. 
ST/85699/2016 and same appeal stands dismissed as withdrawn.   

(Dictated and pronounced in open court)  

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 

 
 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 

Suraj  
 


